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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

———— g W S D S T S T AN Y A A G M G -

DATE OF DORDER : 06-01-1998,

S D Y S Y T T T S T S . o —

Hetwean :-

M.C.Dattatri

toe Aﬁpllcaﬂt
And

1., The Chief General Manager,
Telecom, AP Hyderabad-1.

2. Ths Censral Manager, Telecom,
Hyderabad ,6elecom District,
Suryalok Complex - 1.

3. The Director, Regional telecom Training

Centre, Secundsrabad-3.

4. The Chairman, Telecom Eammission,
(rep. Union of India),
Sanchar Bhawan, New Delhi-110 001.

« s+ Respondents

Counsel for the Applicant : Shri N.R.Srinivasan

Counsel for the Rgspondents :  Shri V.Bhimanna, CGSC

'CORAM:

THE HON'BLE SHRI R.R ANGARAJAN : MEMBER  (A)

THE HON'BLE SHRI B.5.JAI PARAMESHUAR : MEMBER (3)

(Order per Hon'ble Shri B.S.Jai Parameshwar, Member (3) ).
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(Order per Hon'ble Shri B.S.Jai Parameshwar, Member (3) ).

Heard Sri N.R.Srinivasan, counsel for the applicant and

iri V.Bhimanna, standing counsel for the Respondents.,

2. The applicant belongs to SC community and was initially
recruited as Mechanic (now called Technician) with e ffect from
30-5-68. He was subsequently promoted as Higher Grade Tgchnician
(now called Tachnical Superuisor) with effect from 27-10-78 in

the scale of Rs.425-640 (revised scale is Rs,1400-2300). He submits
that his nane was placed at S1.N0.148 in the gradation list of
Technicians published by the 1st respondent on Circle basis as on

1-7"860

3. He submits that he has completed 26 years of ssrvice in
the departmentas on 30-6-94 and hence he is elighble to bs promoted
under BCR Scheme from that date but he is only given that promotion

T wef -
/‘E‘ﬂ 25-4"950

N

4, °  This 0.A. is filed praying for a dirsction to pre~-pone

his BCR promotion from 25-4~95 to 30-6-94.,

5. The respondents have stated that the promotions under the BCR
WHLg. . c L. B s .
schaeme wes mads on the basis of the position of the officials in the
gradation list and the name of the applicant did not find a place
in the gradation list. The applicant had never represented for
: L=

inclusion of his name in the gradation list nor he enquired the

reasons for not including his name in the gadation list. It was

rd

' LR
only in 1994, when the BCR promotions keve beerm notified and he was
~Aagan,
not promoted, he made a representation andLhe was promofed with

° ‘.”orroaoa [}
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effect from 25-4-95, It is further submitted that his u‘omofion,
:uhichtnas denied to him with effect from 1-7=94 on completion of
26 years of sarvice can be given prospectiyabi.e. t he: promotion
. , ol

takes ePfect Prom the date of assumption of charge and t hat no

retrospective effect can be given.

Be The main reason in not giving pr omotion to thé_applicant
under tﬁa BCR scheme isthat his name was not included in the Grada=-
tion list published by the General Manager. The applicant i s not
aware of the publication of the Gradation List and he has not sub-
mitted any representation. It is only when he was not given promo-
tion under the BCR Scheme submitted a‘representatiun and he was

promoted only from 25-4-95,

7. -~ During the course of hearing, we enquired from the applicant
to cite an instange wherein his junior was promoted under the BCR‘
Scheme earliér,to 1=-7=94, the date on whith he claimed promotion
under BCR Scheme, the applicant's learned counsel could not cite
an.instance whether his junior was promoted earlier to him under

the BCR Schems.

8. The BCR Scheme is applicable to certain categories of
employees, If an smployee comes under that category for which the
BCR Scheme is applicable then that employee is eligible toc gst pro-
motion under BCR Scheme when he completes 26 years of service
irrespsctive of the fact whether his name was found in the grada-
tion list or not., 1IFf the fequndents failed to give the BCR Promotio

to an employee, who was eligible to get ths BCR Promotion on comple-

tion of 26 years of service and was given later date, it dags nat
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mgah that'£ha employees lost the promotion frbm the due date as
per -bhis date of entry into the Dapartmeht.' The reply given by the
respondents that the BCR Promn£inn is prosgpective and t he épplicant
was given the promotion from 25-4-95 and it cannot be pre-poned to
1=7~94 has got no substance. If the applicant had completed 26
years of service from the date of entry into service and he was
coming within the perview of that scheme, he had to be given that

promotion from the date he completed 26 ysars of servics, provided

he is otherwise eligible.

Q; Hance the respendent Np.2 should now consider t he case of
the applicant for BCR Promotion with effect from-1—7-94’ Fi# he had
completéd 26 years of seruice on‘that date and he was in a category,
which is s8ligible to come under BCR Scheme and he was otharwisa

eligible for promotion under the BCR Scheme.

10, Time for compliance of this ordsr is three months from

the date of receipt of a copy of this order. No costs.

W (R .RANGARAJAN)
Mamtéte?rq (1) ' Mamber (A)

Dated: 6th_January, 1998, _ ﬂﬂ j

A (. R S — . ———— - - -

Dictated in Open Court. “‘“*E:> IR -
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Copy toe:

e

2,

Tha

Chief Genersl Managar, Telecom, AdP., Hyderabad,

The Gensral Manéger, Telecom, Hyderabad felecnm District,
Suryalok Complax, Hyderabad, '

The
The
One
One
Ons
One

Ona

YLKR

Director, Regional Telecom Training Centre, Secunderabad.

Chairman, Telecom Commission, Sarchar Bhavan, New Delhi,
Srinivasan ‘

copy to Mr.N,R.Gewxaj,S5r.CCSC,CAT,Hyderabad,

copy to Mr,V,Bhimanna,Addl,CGSC,CAT,Hyderabad,

copy to HBSJIP,m(J),CAT,Hyderabad,

capy te 0.R,(A),CAT,Hyderabad.

duplicate copy.
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